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Report of the Joint Committee in compliance of direction of Hon’ble
NGT (National Green Tribunal) (CZ), Bhopal; in the matter of
Original Application No. 51/2024(CZ) (0.A.No.13/2024 - PB) vide
order dated 01-04-2024; Rameshwar Dayal V/s State of Rajasthan

and others.

Sh. Rameshwar Dayal resident of village Khinnot, Tehsil Sarmathura,
District Dholpur (Rajasthan) had filed a letter petition dt. 01-08-2023 as
Original Application, with grievance about the sewage and drainage system of
the sarmathura town (Tehsil Sarmathura, District Dholpur).

The specific issues/objections raised by applicant/complainant: -

i. That no “ puliya ” and “ nala ” has been constructed along with the
roads and sewage and drainage water comes on road causing health

hazard to common people in violation of the basic rights.

ii. It is alleged that in spite of the fact that the complainant had

approached the concerned authorities. No action has been taken.

iii. The petition raises substantial issue relating to compliance of

provisions of schedule enactment.

1) Considering the issues raised by the applicant, Hon’ble NGT passed
following order on 1st April 2024:
In view of the issues/objections made in the application, NGT form a
Committee consisting of:-

i. District Magistrate Dholpur, Rajasthan.

ii. One representative from Rajasthan Pollution Control Board

2) Further, the committee was directed :
“ to visit the place and submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic

support.”

3) Accordingly, following officer were appointing from concerned departments
for the joint visit-

i. Sh. Radhey Shyam Meena, Sub Divisional Officer, Sarmathura, Tehsil
Sarmathura, District- Dholpur (Rajasthan) (as representative of District
Magistrate Dholpur, Rajasthan).

ii. Sh. Umesh Kumar, Regional Officer, Rajasthan State Pollution Control
Board (RSPCB), Regional Office, Bharatpur Rajasthan. (Copy of

nomination letters are enclosed as Annexure -R-1)
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4) Looking in to the issue, a meeting cum discussion was convened in the
premises of SDO Office, Sarmathura, with the committee members,
representatives of Department of PWD and ULB/Nagar Palika and
complainant. However, complainant not participated in the meeting despite
information has been conveyed to him through letter dt. 12-04-2024. (List
of participants in meeting dt. 16-04-2024 is attached as Annexure -
R-2).

5) After deliberations, it was decided then and there by the committee to
inspect the entire area to assess the status of aforesaid matter.
Subsequently, the concerned area was visited by the joint committee along
with representatives of Department of PWD and ULB/Nagar Palika
Sarmathura. This report is being filed by the aforementioned Committee

after conducting the field visit on 16-04-2024.

6) Background

The area under question is a town area known as sarmathura town, tehsil
sarmathura, district Dholpur Rajasthan. Total population of this town is 21110
(as per census of 2011), total ward are 25 nos. and total no. of households are
about 5000. For management of the local’s system ULB/Nagar Palika
Sarmathura was constituted by Government of Rajasthan by promoting from
gram panchayat on 23-03-2021 and same is working since 2021.

The area under allegation for sewage and drainage problem is related to
domestic waste water management associated with the road, nala & puliya
construction and its repair & maintenance, and problems occurred due to their

improper management in sarmathura town.

7). Factual Observations-

¢ During the visit of joint committee on 16-04-2024, concerned area of town
sarmathura were visited to ascertain the status of sewage, drainage and
status of nala & puliya in town.

e During the visit of committee, it is observed that Sarmathura town is
situated over rocky/hilly terrain. Height differences in sarmathura town are
about 30 ft.

e Entire area of the town Sarmathura comes under the jurisdiction of the
urban local body i.e. Nagar Palika, Sarmathura.

e Total area of the Sarmathura town is 16.9 sq. km and total length of roads

is around 56 km.
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¢ Roads within Sarmathura town are comes under the jurisdiction of Nagar
Palika and PWD Sarmathura, in which about 56 km road length is of Nagar
Palika and about 3.5 km road length is of PWD Department.

e Nagar Palika Sarmathura jurisdiction is having all roads of sarmathura
town (all internal roads, all roads which connected to main road of
Sarmathura).

e PWD Sarmathura jurisdiction is having all main roads of the Sarmathura
town.

e Therefore, in alleged area/concerned area, Puliya & nala, road repair and
construction management comes under Nagar Palika and PWD department
Sarmathura as per their jurisdiction.

e Following locations/sites were visited by committee as under-

» lstsite/location is Motiyapura Road, Sarmathura.

» 2nd Jocation/site is Bus stand Bari, Sarmathura.

» 3rd Jocation Bus Stand Karauli, Sarmathura.

» 4th Jocation Purana Bus stand, Sarmathura.

» 5th location, Gandhi Ghat ke paas (dargah ka taal), Sarmathura.
» 6th location, Maharaj Ka Taal, Sarmathura, etc.,

e Nagar Palika, Sarmathura: - All internal roads and connected roads were

found completed along with nali/nala. These nalis/nalas used for drainage
of the domestic waste water which generated from the domestic activities of
the residents of the Sarmathura town, however some sites of the town were
found where repair & maintenance work and remaining work is required to
be completed. During visit of joint committee, Executive Officer Nagar Palika
Sarmathura Town informed that about 3 Km road length work is required to
be completed.

e PWD Sarmathura: - Main roads of the town Sarmathura were found

completed, however PWD department is required to complete repair work
and construction work of nala along with road to avoid the water flow over
road at location no. 1, 2, 3.

e During visit of above locations, water accumulation over road, water
accumulation in nearby low-lying areas and water flow across road were
found due to -

» Incomplete repair work of road and nala,
No construction of nali/nala along main road of town,
No proper cleaning of existing nala,

Blockage of nali/nala in downstream,

YV V VYV V

Incomplete nali/nala in downstream,.
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e In view of above -

i. No proper drainage/sewerage system was observed for domestic
waste water/sewage of entire town sarmathura.

ii. At many places, sewage accumulated in nalas, over road and in low-
lying areas due to improper cleaning of the nalas, incomplete work of
road & nala, no construction of nala and blockage of nala in
downstream . Due to which flow of sewage was found obstructed and
accumulated.

iii. Due to improper management of domestic waste water, sewage was
found accumulated in low lying areas as nearby land of motiyapura
road, nearby railway land of bus stand bari, Sarmathura, dargah ka
taal and maharaj ka taal, etc.,

iv.  Due to improper management of domestic waste water, health hazard
to nearby local peoples cannot be denied.

v. No management/arrangement regarding handling of the sewage of the
town sarmathura has been adopted by the ULB/Nagar palika

Sarmathura so far.

8). Details of action taken-

As per direction of committee, letters have been written by RSPCB Bharatpur
to PWD dept. Sarmathura, Nagar Palika Sarmathura and SDM, Sarmathura on
16-04-2024 for providing data of action taken in this area in context of above
matter. (Letter is attached at annexure- R-4)

e It was informed by ULB, Sarmathura that they have proposed FSTP
which is pending at their Directorate Office, Jaipur and they have only 3
sweepers against the 100 sanctioned posts of sweepers. Information
provided by ULB vide their letter dt. 18-04-2024, received to RSPCB on
29-04-2024 (ULB, Sarmathura letter is enclosed at annexure-R-5).

e It was informed by PWD Department that they have forwarded
estimation of Rs. 540 lacs to higher officials for construction of nala
along with cross drainage. Earlier proposed work has not been
completed due to financial approval. Information provided by PWD
Department vide their letter dt. 26-04-2024, received to RSPCB on
29-04-2024 (PWD Department letter is enclosed at annexure-R-6).
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9. Conclusion and Recommendations-

The concerned departments as Nagar Palika/ULB Sarmathura and PWD
Department Sarmathura should take proactive steps to provide proper
management of sewage of Sarmathura town. Therefore, looking at the
seriousness of the issue the joint committee has suggested the following:

1. The Nagar Palika Sarmathura shall complete all remaining work of repair
and maintenance of nalis/nalas, completion of remaining nalis/nalas,
cleaning of existing nala for proper flow and clear passage of water in
downstream.

2. The PWD Department, Sarmathura shall complete all remaining work of
repair and maintenance of road and construction of nala along with the
main road under jurisdiction of PWD department for proper flow and
clear passage of water in downstream.

3. The Nagar Palika Sarmathura is responsible for proper management of
sewage of Sarmathura town which generated from the domestic activities
of the residents of the Sarmathura town. The Nagar Palika Sarmathura
shall take steps for installation of Sewage Treatment Plant (STP) of
adequate capacity for treatment of waste water generated from the entire
town Sarmathura along with disposal of treated water.

4. In the proposal of STP, diversion of city sewage from low lying areas by
installation of pumping stations towards STP to cover entire sewage ( as
sarmathura town is situated on hilly terrain). ULB shall connect and
assess all areas of town where sewage is generated.

5. The Nagar Palika and PWD department shall complete the above work
and district administration shall look after in the matter of finance
approval for above work.

6. The Nagar Palika and PWD department shall complete the above work
under the direction cum supervision of the District Administration and

there should be a time line for completion of work.

=

kil il ! ?
(Umesh Kumar) - (Raghgy shyam Meena)
Regional Officer SDO/SDM, Sarmathura
RSPCB, Bharatpur (as representative of the District Magistrate,

Dholpur)
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Photographs with GPS location are enclosed

1. 1stsite/location is Motiyapura Road, Sarmathura.
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2. 2nd Jocation/site is Bus stand Bari, Sarmathura.

R R O 1

‘ E:Emc.:mm vcmam

%mv:mﬁw eipuj ;

e

Page 9

Joint inspection in the matter of 0A 51/2024 (CZ)



& 73
sarmath

518415

itude: 77.3751

Flevation: 2772
" Barl Bus Stand,

<
&
&
=
=
*=.
(=

Nole. ngt

Lony

El atitude 2
!'f_‘ongtt
~Elevatio
LACccuracy: 7. 5
SGPSTime. =} 6’—04—202A- 1T1:S9 a
-'Fime zone: India Stanqgj;gl Ti
‘Note' ngt R
g Bars Stand

Joint inspection in the matter of 0A 51/2024 (CZ) Page 10



3. 3rd location Bus Stand Karauli, Sarmathura-
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4. 4th Jocation Purana Bus stand, Sarmathura.
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5. 5tk location, Gandhi Ghat ke paas (dargah ka taal), Sarmathura.
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6. 6th location, Maharaj Ka Taal, Sarmathura, etc.,
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7. Bas Stand Karauli, Sarmathura :
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Latitude: 26.516909
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8. Visit by Members of Joint Committee
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Annexure-R-1

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongi, Jaipur-302004
Phone: 0141- 2716804, 2716800 e-mail : nmmmx@mm

Helpline No. : 0141-2716877
No. F.10 (569) RPCB/Legal/NGT/2024 / Sy~ ¥ Date.og)at;} 2 o

Regional officer,
Rajasthan State Pollution Control Board,

Bharatpur

Sub: - Hon’ble National Green Tribunal, Bhopal order dated 01.04.2024 in Ongma,l Apphcat;ort No.
51/2024 (CZ), Rameshwar Dayal Vs State of Rajasthan & Ors.
Sir,
With reference to above subject, it is to inform that the Hon’ble NGT has passed an order dated
01.04.2024 and directed inter-alia as follow:- '

1. Respondent no. 4 has filed the reply Rest of the respondents have not filed the
reply. Rest of the respondents are directed to submit their reply w1th1n three -
weeks. In the meantime, we call a report: from the committee consnstmg =

i District Magistrate Dhaulpur, Rajasthan - - g
ii. One representative from Rajasthan State Pollntlon Control Board.
2. The Committee is directed to visit the place and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for

coordination and logistic support.

You are hereby nominated as member of the committee as well as Nodal officer on behalf of
RSPCB with the direction to ensure compliance of Hon’ble NGT order dated 01 04 2024 The Hon’ble

NGT order dated 01.04.2024 is being enclosed for ready reference

Enclosed-As above
(VijaiN.)
Member Secretary
Copy to following for Information and for further necessary actlon = . : = = K
1. District Magistrate , Dholpur, Rajasthan | S
Member Secretary
ke Slgnature yalid

6862138 pyjqitally signed by hiifai
CIGY Desngnation e
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Annexure-R-3

' REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
SHYAMA PRASHAD MUKHARIJI NAGAR,
BHARATPUR321001(Rajasthan)

E-mail: rorpcb.bharatpur(azgmail.com

VRGAENT
Reg. Post EESSSSS———_—=
RPCB/RO(BTP)/Bharatpur/BTP- 311 6-3144 Dated :- -2\ lo 32 Y

Executive Officer, Nagar Palika Sarmathura
Sarmathura, Tehsil- Sarmathura
District- Dholpur

Sub:- Show Cause Notice for non-compliance under the provisions of the Water (prevention and control
of pollution) Act, 1974.
Ref- NGT order dt. 15-02-2024 in the matter of OA No. 13/2024 (PB) in the matter of
Rameshwar Dayal V/s State of Rajasthan -reg
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act”) for

violation of various provisions of the Act here-in-after shown:-

1. And whereas the Water Act came into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. And whereas the Water Act to provide for the prevention and control of water pollution
and for maintaining and restoring the wholesomeness of water.

3. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention, control and abatement of water pollution.

4. And whereas, Nagar Palika, Sarmathura (District Dholpur) is responsible for
management of Sewage for their area.

5. And whereas, the aforesaid Nagar Palika has not obtained any consent for
establishment & operation of any facility/system/arrangement for sewage generated
from sarmathura town.

6. And whereas, a Hon’ble NGT order in the matter of sewage, sewerage system and
construction of puliya, nala in sarmathura town is received at this office on 20-03-
2024,
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9.

REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
SHYAMA PRASHAD MUKHARIJI NAGAR,
BHARATPUR321001(Rajasthan)

E-mail: rorpcb.bharatpur@gmail.com

And whereas, you have failed to maintain proper management of sewage which generated

from town sarmathura.
And whereas, due to the failure of sewerage system, problems of health related & dirtiness,

may not be ruled out.
And whereas, the above observations indicate that you have failed to comply with the provisions

of the Water Act.

10. And whereas above non-compliances have been viewed seriously by the Board.

In view of above,
of the Water Act, 1974 shall not be initiated. In case you have any objection against intended acti

may submit your reply to this office within a period of 03 days from the date of issue of thi

which appropriate action under the provisions of the Water Act 1974 shall be initi

you are hereby advised to show causes as to why appropriate action under the provisions
on, you

s notice, failing

ated without any further

Yours Sincerely

notice.
N
/
(Umesh Kurﬁar)
Regional Officer
Copy to:-
1. District Collector, Dholpur for information.
2. Master File, RO, RSPCB Bharatpur (
N
Regional Officer

o\(/
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—Rasihay REGIONAL OFFICE
ey Rajasthan State Pollution Control Board
“‘l’ Behind of Jindal Hospital, Shyama Prasad Mukharji Nagar, Bharatpur (Raj.)
rorpch.bharatpur@gmail.com
RPCB/RO/Bharatpur/ 3142 -4 ‘S~ Date: 2\ \0 3 ,{ \,,

<+ Nagar Palika, Sarmathura, Tehsil sarmathura, District Dholpur.

<+ PWD, Sarmathura, Tehsil sarmathura, District Dholpur.
VRGENT

Sub:- NGT matter. OA No. 13 /2024 (PB) in the matter of Rameshwar Dayal V/s State of Rajasthan
-reg.
Ref:- Hon’ble NGT order dt. 15-02-2024.

Sir,
With reference to above subject, Hon’ble National Green Tribunal, Principal Bench, New Delhi

passed order on 15-02-2024 in Original Application No. 013/2024 titled as Rameshwar Dayal V/s
State of Rajasthan. As per NGT order “ the grievance that no "puliya” and "nala” has been
constructed along with the roads and sewage and drainage water comes on road causing health
hazard to common people in violation of the basic rights. It is alleged that in spite of the fact that the
complainant had approached the concerned authorities, no action has been taken”.

Therefore, in the above matter, you are requested to kindly provided information and
action taken report in the said area.

Regards

al
Encl. :- As above @V‘N\\/I/Z/

(Umesh Kumar)

Regional Officer
Copy To-
1. District Collector, Dholpur for information. _
2. SE, PWD, District Dholpur for information and needful please. (lf
\
/
Regional Officer

01(/ ‘
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REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD

SHYAMA PRASHAD MUKHARUI NAGAR, BHARATPUR321001(Rajasthan)
E-mail: rorpch.bharatpur@gmail.com

Regd. Post

RPCB/RO/BPT- 39 ) )M-)74 Date: %.J ) & ‘/)-»2

M/s Executive Officer, Nagar Palika Sarmathura
Sarmathura, Tehsil- Sarmathura
District- Dholpur

Subject:-  Show cause notice for intended directions for depositing of Environmental
Compensation under section of the Water (Prevention & Control of Pollution)
Act, 1974,
Reference:- 1. EC Imposition Head Office order dt. 08-01-2020 and HO order dt. 23-05-2023, ,
2. Show cause notice issued by this office letter dt. 21-03-2024. -
3. NGT order dt. 15-02-2024 and 01-04-2024 in the matter of OA No. 13/2024 okl
(PB)in the matter of Rameshwar Dayal V/s State of Rajasthan -reg.
4. Visit of Sarmathura town on 16-04-2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board®) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act”) for violation of various provisions of the Act
here-in-after shown:-

1. And whereas the Water Act came into force in the whole of the State of Rajasthan with effect

from 23.03.1974.

2. And whereas the Water Act to provide for the prevention and control of water pollution and for
maintaining and restoring the wholesomeness of water.

3. And whereas keeping this in view the Board has been conferred power to take such steps as are
deemed necessary for the prevention, control and abatement of water pollution.

4. And Whereas section 24 of the Water (Prevention and Control of Pollution) Act, 1974
(heremaﬂer called as the Water Act) provndes that no person can cause or permit any poisonous,
noxious or polluting matter, determined in accordance with such standards as may be laid down
by the State Board, to enter into any stream or well or sewer or on land.

5. And whereas section 25/26 of the Water Act provides that no person shall without the previous
consent of the State Board establish or take any steps to establish, any industry, operation or
process or any treatment and disposal system or any extension or addition thereto, which is likely
to discharge sewage or trade effluent into a stream or well or sewer or on land or bring inta use
any new or altered outlet for the discharge or sewage or trade effluent or begin to make any new
discharge of sewage or trade effluent. e

6. And whereas, Nagar Palika, Sarmathura (District Dholpur) is reSpons1ble for management
of Sewage for their area (i.c., treatment and disposal of sewage). - wORAL Tt wath et

7. And whereas, a Hon’ble NGT order dt. 15-02-2024 and 01-04—2024 in the matter of sewage,
sewerage system and construction of puliya, nala in sarmathura town is received at this
office.

8. And whereas, Nagar Pallka, Sarmathura (Distrlct Dholpur) has not provide . any
facility/arraignment/STP for handling of the sewage of the town so far.

9. And whereas, the aforesaid Nagar Palika has not obtained any consent for establishment &
operation of any facility/system/arrangement for sewage generated from sarmathura town.

10. And whereas, you have failed to maintain proper management of sewage which generated
from town sarmathura.

11. And whereas, due to the failure of sewerage system, problems of health related & dirtiness,
may not be ruled out. _ T

Zi.
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12. And whereas, no reply of show cause notice has been submitted by you to this office.

13. And whereas above non-compliances have been viewed seriously by the board.

14. And whereas the above observations indicate that the you have failed to comply with the
provisions of Water Act and various directions of the Hon’ble Courts and Hon’ble Courts
National Green Tribunal (NGT) and/or by making discharge of effluent has caused grave
damage to the environment which can be categorized as significantly huge with grave
consequences on the environment, public health and flora & fauna. '

15. And whereas the Hon’ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon’ble NGT in Original
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and
in several other cases has directed the Board to impose Environmental Compensation on all the
individuals/ units/ industries/mines/institution/entities etc. whoare: causing ‘damage to the
environment on the principle of ‘POLLUTER PAYS”. . o masy gz iy Boias

16. And whereas Hon’ble NGT has issued the directions to impose Environmental Compensation on
the non-complying polluting units and has directed the Board to implement the same for
restoration of environmental damages caused to the environment.

17. And whereas the unit/entity is liable to pay damages i.e. Environmental Compensation on the
basis of ‘Polluter Pays Principle’ as directed by the Hon’ble Supreme Court and Hon’ble NGT in
various orders. ' e = g

18. And whereas the non-compliance of the Nagar Palika Sarmathura has been observed. =

19. And whereas the Board is intended to impose of environmental compénéﬁtiod on you onthe
basis of Polluter Pays Principle. P PR CRTPEE O ek niged eras

20. And whereas the State Board in performance of its duties under the Acts, is competent to issue
any directions under section 33 A of the Water Act in writing to any person, officer or authority
and such person, officer or authority shall be bound to comply with such directions. Further, the
State Board in exercise of the powers conferred upon it under section 33A of the Water Act. and
for performance of functions under the Act intends to impose environmental compensation
against you as mentioned herein above. A faitlug Fipanigion ~ alld

In view of-the above, this show cause notice is being issued. as. to ,why:'._ .the:.env;ronr.nental

compensation as above may not be imposed “against you. In case, if you \h"lSh to submit any
ection/clarification to the above intended imposition of envnror}ment-a_l compensation, you-may submit
your reply along with the evidence based supporting documeqts in Yv_ntmg/ in person within 15 ,days. of
issuance of show cause notice, failing which the procedure for imposition of environmental compensation
as mentioned herein above shall be initiated without any further notice in the matter. (o vent d

fa0an

obj

Yours Siné@ely |

L2

Regional Officer, , \ i

Ll teinie

i '
tO:- . s % Linl E [ ]
COP{. Member Secretary, RSPCB Jaipur (Group-Liquid Waste) for information and with request that the

initiation of the legal action against the Nagar Palika Sarmathura §armathura, Tehsil- Sarmathura
District- Dholpur, in case of non-submission of reply by Nagar Palika to RSPCB/

2. District Collector, Dholpur for information. - " INEATIN Y AP SACIATES
Master File, RO, RSPCB Bharatpur . _ \W/ g

W,

Regional Officer ... .. ..,

o\¢

SHYAMA PRASHAD MUKHARIJI NAGAR, BHARATPUR321001(Rajasthan)

P ",»"v.1r :
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Reg. Post
RPCB/RO(BTP)/G-Q35" [ \7\~ 173 Dated :- 2904 - 2024
Executive Officer, Nagar Palika Sarmathura

Sarmathura, Tehsil- Sarmathura
District- Dholpur

Sub:- Show cause notice for initiation of legal prosecution under section, 43, 44 of the Water
(prevention and control of pollution) Act, 1974

Refi- 1. NGT order dt. 15-02-2024 and 01-04-2024 in the matter of OA No 13/2024 PB) 1n the
matter of Rameshwar Dayal V/s State of Rajasthan-reg..
2. Visit of Sarmathura town on 16-04-2024.
3. Show cause notice issued by this office letter dt. 21-03-2024.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) to initiate proceeding under the provisions of.the Water
(Prevention & Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for

violation of various provisions of the Act here-in-after shown:-

1. And whereas the Water Act came into force in the whole of the State of RaJasthan with

effect from 23.03.1974. .

And whereas the Water Act to provide for the prevention and control of water pollutlon and
for maintaining and restoring the wholesomeness of water. '

3. And whereas keeping this in view the Board has been conferred power to take such steps as
are deemed necessary for the prevention, control and abatement of water pollution.

4. And whereas, Nagar Palika, Sarmathura (District Dholpur) is responsible for
management of Sewage for their area (i.e,, treatment and disposal of sewage).

5. And whereas, a Hon’ble NGT order dt. 15-02-2024 and 01-04-2024 in the matter of
sewage, sewerage system and construction of puliya, nala in sarmathura town is
received at this office. o'y e

6. And whereas, Nagar Palika, Sarmathura (District Dholpur) has not provnde any
facility/arraignment/STP for handling of the sewage of the town so far.

7. And whereas, the aforesaid Nagar Palika has not obtained any consent for

establishment & operation of any facility/system/arrangement for sewage. generated
from sarmathura town.

[P ATE SN RIS S R ) Ve
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8. And whereas, you have failed to maintain proper management of sewage which
generated from town sarmathura.

9. And whereas, due to the failure of sewerage system, problems of health related &
dirtiness, may not be ruled out.

10. And whereas, no reply of show cause notice has been submitted by you to this office,

11. And whereas, the above observations indicate that you have failed to comply with the
provisions of the Water Act.

WAL LR
12. And whereas above stated non-compliances have been vnewed seriously by the Board. .

In view of the above, this Show Cause Notice is being 1ssued as to why the legal action be
not initiated against you under section 43, 44 of the Water Act. In case, if you wish to submit any
objection/clarification to above intended legal action, you may submit your reply along with the
evidence based supporting document within a period of 15 days from the date of issuance of this

notice to the State Board, failing which the Board may proceed further: to initiate proceedings
against you in accordance with law. :

Fotafagd S

Yours Smcegely
6\/\,\1‘\1!1/
(Umesh Kumar)

Regional Officer 4 \¢
Copy to:- : =N

1. Member Secretary, RSPCB Jaipur (Group-Liquid Waste) for information and with request that the
initiation of the legal action against the Nagar Palika Sarmathura Sarmathura, Tehs:l- Sarmathura
District- Dholpur, in case of non-submission of reply by Nagar Palika.

2. District Collector, Dholpur for information. -‘ & ( ;
3. Master File, RO, RSPCB Bharatpur - ' e @NM\,‘}‘ of i
Regional Officer
e ! O\U
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Annexure-R-4

—fslaslhan— AR I SqEUl Fraer He
s Rred eRdica @ 018, WM WETE Esit 7R, FRAgR (7197)
W ¥ — rorpch.bharatpur@gmail.com
I ¥, — 05644-238114
f—sraea®
JUMH /B (FRAYR) /FE /116-119 fer1®:16/04 /2024

. SUETS AN , TEAYT, ediel T, forem dtergy
2. 3T RIS TR wiferaT, TXAYT, FFer dlergy
3. G AT R, R, e slege

vy — WA 23T B GHEIT B FIAAT D T H |
deo — A U gRa oiReRer # oy |er 51,2024 (HSTS)
AT AT Aeg W oifp o 9 3, 3ey fdrd
01.04.2024
HEIGY, _

SRIFT Ryt tg defifd ameer @ |eg # oRkg § [ Ay TS
=R TSR § RaRENT 3T GRET §4,2024 (NS AR AT fIvg we
3T ORI A Wi ey fGaAis 01.04.2024 F FFER TSel dheterex dielqy Td
TSI XIS FgNOT =T AUSd, SR B HYdT BHCT Bl Mo fhar AT 8 |
ITT FHS ERT QMY gIRd 89 @ A6 | 6 I8 & I’ TITad &85 &
wgaa P BR e @1 qearerd T SdEl df R @ <raren @
THE TR PR B | S Agdd PACT G AR 1604.2024 I Hier FRIEoT

forar AT 2| FAS ERT aEar WAL, e ater # HlAW g 3o & gEedr &
Fayg & U AT g1 @ T dridrE! @ gaar g e R F ake

RraR Rt o FaTd T Reg3i & Faar arel © |
3T I AT WEARTY §9 Braierd Bl STa B 8 N |

gfafefiy:- e womes, deR @ FEay | | y
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Annexure-R-5
TS HfT. Bl
3 d oalieTd

NIRRT WHR

WWWWW%(W)WO

EMAIL- npsarmathura@gmail.com
BAMG —7.U91.9. /2024 / 204—06 feip— 18.04.2024

ST &= i)
RIGIRITE UGyl fAg=or qusd
AR
fava — " Tt gRa e # fqaRee gaHvor §ear 51/2024
(¥1.5€) MR TaTe g o I ¥ gt Raré

o™ 9req |
YT — 3TUHT G 116—119 fTid 16.04.2024 P T=<H H |

Heley,
IRIFT YT TF w67 & Gy ¥ e & 6 A ey gRa Wit
¥ fooRel gever W 51/2024 (WoiS) YRR qATE a9 IORAE I H

earHs Ruie AR @ —
1. TR GIfere! TRAYRT BT TG NIRRT TROR (WA A faT) 1 SifeRgamn

P F.10(A.91) (Te+) () el /20 /667 f&AT® 23.03.2021 & ERT UM domdd
J wET ] fhar T & R g 25 a8 99 T 8| Wil & B e
&G 16.90 TfPH & TAT FSHI B RIS T 56 [HAT & |

2. TR UITT ARHURT P STGEIT TV 2011 & AFAR 21110 (GA H T
25000) & FTTH ST 180 KLD 7T UM Scured BT @ | Sifd el wER @l
qiferdl @ wreaw @ Froe &9 ¥ 98 9rar 8] e ¥ oiferer &5 yhuEer
e ST WET SR § | o) Wiefa ey @ we fam sragR
W R faRei= 2|

3. TR giferer GXReRT H WG ug 100 $ fieg §A 03 RITE AR BiHD ygvATiud
¥ | TR wiferer #§ v UT T FEHEE (RED, SRR Td  AHE DD g
Rea & Tfdier gR1 wR gl TER P BT BT B WaSP BH AAH W N
FgaEH HiR & A W IUde Fifd] | HYEE S Ve E |

4, TR UIET WRAYRT &% Aiife gRRefY sgwR vere € forwd wrget &3 @
Jad HIH) Sdl A (GE 9TeT Ud 9y e T 250 HIeR g1 H B 30 BT
W e FAE B AR W) 7| IR wroa IemRt 7 Armfes Reafd e Aren
fofor & wavn &9 @ BRY PHId Afad I8 © Td offie w9 | OUE a|T-da
Hed UX AT Wl B |

5. gfRard) 4 xMver €Tl g affa v (@ 35 fad) T ot @ 9 @

Sifes adafe o fRam wxmeRn (@ ®E) @ danfa @ aen wed qnf @
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Ge—
STSITE Fan

3 siiteres Raft arere en Prefor 8 worean €59 & areon < e T P Rl OT T
ATl BT 3G @ R T gdAE § ur Frgd &5 4 Blaw a8 A 2|
6. TR WIGHT WYY &7 F Hiar wrEA Rum 74 & vl wel § 4w fw Rud 2
mﬁqﬁawwmmﬁaﬁﬁﬁqﬂ?QWWﬁm(g@mw
@ T Y DT BIEaR) T §E & e Savae SR A TF TEREd R
uifereT g1 fovan & aT 2 s
7. TR GG WRAYN BN $Fe w0 9 SR weR 9 wewl ud it @ awrs
T HAEH & A ¥ HYaTdT o I8 § U9 SUee qoie Ud Hae) @ Syeadn
® IR W YR 6K W5 IR & PR o1 axant o @ £
ST TSRO H Uil ERT S4d ©U § GO B1d eeardl of 6T 2 o
foell 41 9 & A9 ISR 1 SeoET U4 wewareRd § T A8 2 RO s
SRIETET T e} Ui &1

e e
Srferemdt STy
, TIRYT AT FRAIRT
SAleG —AUE. /6 /2024 /204—06 femia— 18.04.2024
iy aerl U4 smews shard &g e —
1. #AH f5ell Sereek 16 Ryer alnge #8igg dieogr
2. S MG AT TG R AR S W A

o/o Siferamet
TRUTAST FRART

o2
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Annexure-R-6

wrateag aftremd) afva=ar ardute el gve 9@l (@)
BT 3438 foetiah —26.04.2024

i S SRER),
TRRITA I UGN I 8,
Ry srafica @ O, samm guig @il TR,

HROR |
Ry — WIA g AW B GHRT B GAA D T |
U — ST UH BHTD AUH /BT (RAYR) /A /116119
AT 16.04.2024 B THERT W |
ERED]

IR v # fraee @ 6 A s eRa witeser J fammeT
YT 3 U W 51/2024 - ({9%E) IAYER AT fawy wee o oRe 9 3
weffa e fRA1F 01042024 & AR el Felaer dicTyy Ud ISR Irod JguoT
Priam Hedl WOWR B GYE BASI B oA fear TAT| 9ad dwel gwT fad
16.04.2024 B FHWT AR &1 A FARewr fear T 2| HHE gNT FET EAYN,
e ez o WewT 9 o AT @ ey A AT g7 Srfarel =@l T8 ot
Id: 39 Ty N faed 2 5 weEne aftmsn wifRfd. Soavs
TR B UF SIS 22 faid 17.04.2024 FRT GRAYRT A AEN ALK RIcAl GSH T
TXEYRT AEAqR HEd W A 7Y B $UG Fede AT Bl U AT AT
54000 oTg @1 SeAeret & fsarr o T 21 U9 Were g wnfAfd
TUETE GERT B Ud U BHIG 95-97 fAAIE 17.03.2023 BRI dS! 99 WIS W AED
% 912 Syphan STa&R I A & @ o dedil [eErr ar o) o & sme
foaie T faciy Ve I 9 89 & $RU S A8 SREN O 96 81 fdwiy
adl I B IR Sad B b1 et Rl B)1 fear S| gEer A e
&g dfa B : ,
oL
Fd= ArR)
arferemdY arfrar=an
wofrofao @vs @S
G 34—38 fasTien —26.04.2024
yfafefy fr= &1 gaemed U9 onawas sridE &g Uivd 7 |
1. TUEUSIEHR IUGUS YA |
2. 3Tgad TR UREE €lelqR
5 wEEd afygen wofofdo STETe WA 3 S e U BAe 22 feAe
17.04.2024 & AT H | A

(FE ITR)
arferemeY arfra=an
arofofao @ve s
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